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IN the: central ADniMISIFfATIVE TRIBUNAL

PRINCIPAL BENCH, NBtf DELHI-

0,A, B18/88 DatedI 29, 9» 1993

Shri Raclhey Shysm & Anr, Applicant

Us.

Union of India Respondents.

Shri Naresh Kaushil<j counsel for the applicant

f'Ts. Prgtima Piittal proxy counsel for the respondsntso

CORAf^

1, Hon'bls I^1r« C..3, Roy, ftereber (3)

2» Hon'ble I«lr» B.K, S.inghj, ffember {A)

JUDGilENT fORAL^

The 0*A« if filed by the applicant seeking relief of

his seniority to be counted when ho uas working as a Constable

in Haryaia Police and subsequently he has been deputed to C^B.I^

where hs was permanently absorbed. If the seniarity^is not

counted he will be put to irreparable loss, lie have also

hfiacd both the sides. They relief upon the judgement passed in

0,A« No,190/88, U.O, Singh Us^ Union of India & Ors, delivered

by the C.A.T^ Lucknow Bench,

2, Coining to the point regarding grant of relief
'-'v

by way of directing the respondents to count the seniority of

the applicants seruicg in the parent departnent before coming to

C0I on deputation^ /.This is also the aame case hare end thisCir-'f'-

judgment has been implemented by the respondents. The applicant
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figures at SI, No®243 in the seniority list. Since the

seniority has been g ranted to him from the date he started

service in his parent department and has been admitted by

both the parties therefore the matter has bacostE infnjctuous«

The seniority list and the letter shall form part of the

record* \

The is dispoaedrJof with no costs.

( B^K.* Singh ) ( C,D, Roy )
Member (A) Member (3)
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